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NHRCasksstategovttoensure
timelysubmission of ATRS

he National Human

Rights Commission

(NHRC) on Tuesday

asked the Odisha
Government officlals to
ensure timelysubmission of
action taken reports to the
Commission so that victims
of human rights violations
get expeditious justice

While expressing satis
faction , the Commission
said the government had
filed reports in 99% of the
cases that were taken up
and iterated that it needed
to be done without delay in
all the cases.

The rights panel conclud-
ed its two-day-long
Bhubaneswar Camp sitting
after hearing 144 cases in
Full Commission and Divi-
sion benches and recom
mended Rs. 28 lakh as relief
to the victims of human
rights violatlons in the state
of Odisha.

The NHRC Chairperson,
Justice V. Ramasubramanian,
Members Dr. Justice Bidyut
Ranjan Sarangi and Vijaya
BharatiSayani heard the cases,

The Commission also
advisedthe Odisha Govemn
ment functionaries to initiate

Camp Sitt

NationalMuman RighRCommission

proacuve steps o prevent
custodial deaths, child taf
ficking, denial of basic human
amenities, crime against
women, induding rape, cime
against children, missing
p ns, police atrocities,
suicidal deaths, non-regis-
tration of FIR by police, dec
troculion cases
Buming issues like crime
againstwomoen, crime against
children, deathsdueto snake
bite, rafficking duringcovid
period, problemsdue to flood
\Illl.’llll}l)ll\Fl.llt.\(:l‘)lil\-hﬂ.

human rights violation due
to practiceof witchcraft and
sorcery were daboratelydis-
cussed with the officials, civil
society groups and stake-
holders

The Commission asked
the officers to submit action
taken reports on various
advisorkes issued by the Com
mission on issues such as
mentl health, bonded labour,
right 1o food. They were
asked to ensure timely sub
mission of reports to the
Commission so that victims

TN

of human rghts violations
get expeditious justice.

A sendor tribal lady was
given pension, interim relief
of Rs. 15,000 and otherben-
efits under the social welfare
schemes

In many cases, the police
expedited the investigation
and filed a charge sheet
before the Coun. In case of
death of five workers, indud
inga 12 years old bay, while
waorkingin a haardous crack
er factory, compensation of
Rs. 4 lnkh each was given to

the next ofkin of thevictims
and the hazardous factory
has been sealed.

The Commission closed
38 cases after hearing both
the parmies while cases have
been closed after receipt of
compliance report along
with the proof of payment
of compensation.

The Commission
observed that payment ol
compensation under the
Victim Compensation
Scheme” to the tune of Rs
one crore, is pending in 25
cases, The Commissioninter
acted with the Member Sec
retary, Odisha State Legal
Services who has ensured
disposal of matters .
payment of the compensa-
tion within a formight

The Commission appre
dated some of the suggestons
like protection for rights
activists and NGOs, improve-
ment in the websteof NHRC
enabling filing via mobile
phones,

It responded to a query
ona number of cases in the
mining belt where
tribals opposed to mining
activities are amested. We
take action provided our
attention is drwn to sped ic
instances, we have taken
cognizance in such matters,
said the Commission,
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NHRC concludes 2-day Odisha Camp Sitting

B Recommends Rs 28-lakh relief

B Focus on women, child safety
and victim compensation

RAJEEVRATHAN B Bhubaneswar

The National Human
Rights Commission (NHRC)
concluded its two-day Camp
Sitting in Bhubaneswar on
Tuesday hearing 144 casesand
recommending compensation
of Rs 28 lakh to victims of hu-
man rights violations in
Odisha.

NHRC Chajrperson Justice

YV Damacs hramianian a Tamer

V Ramasubramanian, along
with Members Justice Bidyut
Ranjan Sarangi and Vijaya
Bharati Sayani, presided over
the hearings. The cases ranged
from custodial deaths, child
trafficking, police excesses,
rape, denial of basic amenities
and deaths due to drowning,
snakebites or electrocution.
‘Twenty-five cases under the

since been sealed.

The commission closed 38
cases and three others upon
receiving compliance reports
with proof of compensation.

mental health, bonded labour
and food security.

Later, the NHRC interacted
with civil society groups and
human rights defenders, who
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Scheme, involving nearly Rs 1
crore, were also reviewed.
Odisha’s Legal Services Au-
thority assured payment
within a fortnight. Notably,
the families of five workers in-
cluding a 12-year-old boy
killed in a fire at a cracker fac-
tory received Rs 4 lakh each
and the hazardous unit has

separate meeting, ¢
u briefed Ddlsha Chief
Secretary, DGP, and senior of-
ficials on key issues like women
and child safety, flood-related
vulnerabilities, trafficking and
human rights abuses linked to
witchcraft. The commission
stressed timely submission of
action-taken reportsand com-
pliance with its advisories on
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concerns
transgender rights, dalit
rights, police reforms and ac-
cess to identity documents.
The commission appreciated
their role and encouraged con-
tinued collaboration to
strengthen the human rights
ecosystem. Citizens were en-
couraged to file complaints
online via hrcnet.nic.in.
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NHRC, govt meet to discuss human rights issues

EXPRESS NEWS SERVICE
@ Bhubaneswar

AMID rising cases of sexual
harassment and violence
against women in Odisha, the
National Human Rights Com-
mission (NHRC) convened a
meeting with the state govern-
ment on different aspects of
human rights, emphasising
timely submission of action

taken report (ATR) and compli-
ance with its
recommendations.

During its two-day camp sit-
ting in the state capital which
concluded on Tuesday, the
Commission led by chairper-
son Justice V Ramasubrama-
nian also recommended 328
lakh as relief to the victims of
human rights violations in the
state. A total of 144 cases were

heard.

“A meeting with the chief
secretary, DGP and other sen-
ior officers of the state govern-
ment was conducted on June 21
on various aspects of human
rights. Issues including crime
against women, crime against
children, deaths due to snake-
bite, trafficking during Covid
period, problems due to flood
situation in parts of Odisha
and human rights violation
due to practice of witchcraft
were discussed,” the Commis-
sion authorities informed.

They further appreciated the
state functionaries for comply-
ing with the directions of the
Commission. Speaking to me-
diapersons, Justice Ramasub-
ramanian said the officers
were asked to submit ATRs on
various advisories issued by

k .
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Justice V Ramasubramanian addressing

mediapersons at State Guest House in
Bhubaneswar | swamim Quressy

the Commission on issuessuch
as mental health, bonded la-
bour, right to food and safety,
etc.

“They were asked to ensure
timely submission of reportsso
that justice is ensured to the
victims of human rights viola-
tions. It was also emphasised
that compliance reports are
submitted on priority” he said.

Justice Ramasubramanian
further added that they inter-
acted with the representatives

Issuves including crime against women, crime against children, deaths
due to snakebite, trafficking during Covid period, problems due to
flood situation in parts of Odisha and human rights violation due to
practice of witchcraft were discussed - NHRC authorities

of civil society, NGOs and hu-
man rights defenders in the
state.

The NHRC chairperson along
with members, Justice Bidyut
Ranjan Sarangi and Vijaya
Bharathi Sayani heard the cas-
es. The victims, complainants
and the authorities were present
during the hearing.

The cases included custodial
deaths, deaths in state-run
homes, death of children in
hospitals due to fire, death due
to drowning, stray dog bite,
child trafficking, denial of ba-
sic human amenities, crime
against women, including rape,
crime against children, missing

persons, police atrocities, sui-
cidal deaths, non-registration
of FIR by police and electrocu-
tion, among others.

Following the hearing, 38 cas-
es were closed. It was also ob-
served that payment of com-
pensation under the ‘Victim
Compensation Scheme, to the
tune of Z1crore is pending in 25
cases, and appropriate instruc-
tions in this regard were
issued.

The Commission also inter-
acted with the member secre-
tary, Odisha State Legal Serv-
ices Authority who ensured
disposal of the matters after
payment of the compensation.



NATIONAL HUMAN
RIGHTS COMMISSION

POLITICAL & BUSINESS DAILY, Bhubaneswar, 23.7.2025

Page No. 04, Size:(0.25)cms X (0.15)cms.

NHRC camp sitting: Odisha's Chief Secy, DGP
'sensitised' on crime against women, children

PBD BUREAU/PTI
BHUBANESWAR, JUL 22

HE NHRC on Tuesday

I said Odisha's chief sec-
retary, director general

of police and other officials
have been "sensitised" on
issues pertaining to crime
against women and children.

It also asked the state
officers to "submit action
taken reports” on past advi-
sories issued by the NHRC
on various subjects including
mental health and bonded
labour.

The National Human
Rights Commission held an
open hearing and camp sit-
ting in Bhubaneswar on July
21-22, hearing 144 cases and
recommending about Rs 28
lakh as relief to victims of
human rights violations in
Odisha, it said.

NHRC Chairperson,
Justice (Retd) \Y
Ramasubramanian, its
Members, Justice Bidyut
Ranjan Sarangi and Vijaya
Bharathi Sayani heard the
cases in the presence of
NHRC Secretary General,
Bharat Lal, Registrar (Law),
Joginder Singh, other senior
officers, and officers con-
cerned of the state govern-
ment, and the complainants,
the rights panel said in a

{ |
I "r=a siftre smart
al Hu@®n Rights Copgnission

ting

statement.

"The Commission consid-
ered various cases including
custodial deaths, deaths in
state-run homes, death of
children in hospitals due to
fire, death due to drowning,
stray dog bite, child traffick-
ing, denial of basic human
amenities, crime against
WOImer, including rape,
crime against children, miss-
ing persons, police atrocities,
suicidal deaths, non-registra-
tion of FIR by police, electro-
cution cases, etc,” it said.

Appropriate  directions
were passed in different
cases like granting pension,
interim relief of Rs 15,000,
and other social welfare ben-
efits to a tribal woman; expe-
diting police investigation
and filing of chargesheets
before the court in several
cases; and compensation of
Rs four lakh each to the next
of kin of five workers, who
died while working in a haz-

ardous cracker factory, the
NHRC said.

The Commission also
closed 38 cases after hearing
the complainants and the
officers concerned.
Additionally, three cases
have been closed after offi-
cers submitted the compli-
ance report along with the
proof of payment as recom-
mended by the Commission,
officials said,

The NHRC also observed
that payment of compensa-
tion under the 'Victim
Compensation Scheme', to
the tune of Rs one crore, is
"pending in 25 cases”.

The right panel also inter-
acted with the Member
Secretary, Odisha State Legal
Services, who ensured dis-
posal of the matters after
payment of the compensa-
tion, the statement said.

After the hearing, the
Commission held a meeting
with the state's chief secre-

tary, director general of
police and other senior offi-
cers of the Odisha govern-
ment on various aspects of
human rights.

The issues discussed
included “crime against
women and children, deaths
due to snake bite, trafficking
during COVID-19 period,
problems due to flood situa-
tion in parts of Odisha,
human rights violations due
to practice of witchcraft and
sorcery, etc.”

The compliance of the
state functionaries with the
directions of the Commission
was "appreciated”,

The NHRC also said that
the chief secretary, the DGP
and other senior officers of
the state government were
"sensitised” on issues per-
taining to crime against
women, children, among
others; adding, the
Commission has “appreciat-
ed their efforts”.

In its statement, the
rights panel further said it
has asked officers of the state
to "submit action taken
reports on various advisories
issued by the Commission
on issues such as mental
health, bonded labour, right
to food and safety,” among
other issues.

"They were asked to
ensure timely submission of

reports to the Commission

so that juslice is ensured to

the victims

violations,
Later, the

Commission
also interacted with the rep-
resentatives of civil society,
NGOs and human rights
defenders (HRDs).

A two-minute
was also observed condoling

silence

the demise of Odisha's
human rights activist and
advocate, Radhakanta

Tripathy, besides issuing a
condolence message
acknowledging his "unwa-
vering commitment” to jus-
tice, dignity and equality,
uplifting countless  lives
across the state,

The HRDs highlighted
various issues like human
rights  education, police
reforms, problems of the
transgender community
related to access to educa-
tion and identity document
issues. NGOs and HRDs
welcomed the initiative of
the NHRC to reach out to
them and exchange views to
further strengthen human
rights in the country.

] u s t i ¢ e
Ramasubramanian said the
continued partnership of the
NGOs and HEDs with the
Commission will "go a long
way in strengthening human
rights in the country™.
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NHRC for 728 lakh
relief in 144 cases

In Open Hearing and Camp Sitting, the Commission
addressed serious issues including custodial deaths
and violence against women and children

ARINDAM GANGULY, OP

Bhubaneswar, July 22: The
National Human Rights Com-
mission (NHRC) concluded
its two-day Open Hearing and
Camp Sitting here after review-
ing 144 cases of alleged human
rights violations. In several
instances, the Commission
recommended monetary relief
totaling around 228 lakh for the
victims.

Presided over by NHRC
chairperson Justice V Rama-
subramanian, along with mem-
bers Justice Bidyut Ranjan
Sarangi and Vijaya Bharathi
Sayani, the hearings addressed
grave concerns including cus-
todial deaths, crimes against
women and children, electro-
cution, drowning incidents, and
inadequate basic amenities.

The Commission recom-
mended 4 lakh compensation
each for the families of five
workers who died in a blast at
a hazardous cracker factory.
It also directed authorities to
expedite police investigations,
provide pensions and interim
relief, and ensure access to so-
cial welfare benefits.

A total of 38 cases were closed
following the hearings, while
three others were disposed of
after compliance and proof of
compensation payment.

Additionally, compensation
worth ¥1 crore remains pend-
ing under the Victim Compen-
sation Scheme in 25 cases. The
Odisha State Legal Services

_Authority assured the NHRC of
early disposal of these claims.

Following the hearings, the
NHREC held a meeting with top
Odisha officials, including the
Chief Secretary and Director
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THE COMMISSION
RECOMMENDED T4 LAKH
COMPENSATION EACH FOR
FAMILIES OF FIVE WORKERS
WHO DIED IN A HAZARDOUS
CRACKER FACTORY BLAST

IT DIRECTED AUTHORITIES
TO SPEED UP POLICE
INVESTIGATIONS, PROVIDE
PENSIONS AND INTERIM RELIEF,
AND ENSURE SOCIAL
WELFARE BENEFITS

General of Police, to discuss
pressing human rights con-
cerns such as flood-related
hardships, snakebite deaths,
human trafficking during the
Covid pandemic, and witch-
craft-linked violence.

The Commission also
stressed the need for timely
submission of action-taken re-
ports on its advisories related
to mental health, bonded la-
bour, and the right to food.

In a solemn gesture, the
NHRC paid tribute to late Ad-
vocate Radhakanta Tripathy,
a noted human rights defender
from Odisha, by observing a
two-minute silence and issu-
ing a condolence message in
his memory.

Chairperson Justice Rama-
subramanian highlighted the
vital role of civil society and
human rights defenders (HRDs)
in strengthening the justice sys-
tem and urged citizens to make
use of the Commission's online
complaint portal, hrenet.nic.in,
for faster grievance redressal.
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Gongress moves NHRG against
alleged exploitation by pvt schools

B Staff Reporter

RAISING concerns over exploitation
and humanrightsviolations in Madhya
Pradesh’s private schools, Congress
spokesperson Vivek Tripathi on
Monday filed a formal complaint with
the National Human Rights
Commission (NHRC) in New Delhi.
Thecomplaintwassubmitted to NHRC
member Priyank Kanoongo and out-
lines alleged irregularities such as ille-
gal fee collection, commission-driven
practices, and neglectofchildren’s well-
being. Tripathi alleged that many pri-
vate schoolsare turningeducation into
a business by collecting unjustified
charges like admission fees, annual
maintenance, smart class, computer
fees, andbuildingfunds. Headded that
schools force parents to buy books,

Vivek Tripathi filing a formal complaint.

uniforms, and accessories at inflated
prices, benefiting frombackdoor com-
missions.

Another major concern raised was
the use of heavy school bags, which

Tripathi said poses seriousrisks to stu-
dents’ physical and mental health.
Despite government guidelines,
schools reportedly increase syllabus
load every year.

He also accused the education
department and districtadministration
of ignoring complaints and enabling
these practices. “Inspections remain
confined to paper. Even the probe com-
mittee formed by the Bhopal Collector
has not taken meaningful action,” he
said.

Tripathi demanded a high-level
inquiry into private schools, strict
action against illegal fee practices,
inclusion of NCERT books, and strin-
gent monitoring, He also proposed
forming strong Parent Associations in
each school with active participation
from administrative officers.
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NHRC camp in Bhubaneswar

Hearing of 144 cases, assistance of Rs. 28 lakhs to the affected people
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Hearing of 144 cases in two days

-NHRC closes 38 cases -Directs

payment of Rs 1 crore compensation within 15 days
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NATIONAL HUMAN
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NHRC hears 144 cases

Compensation of Rs. 28 lakh recommended
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NHRC, India concludes its two-day Odisha Open Hearing and Camp Sitting in
Bhubaneswar

Press release
National Human Rights Commission

https://nhrc.nic.in/media/press-release/nhrc-india-concludes-its-two-day-odisha-open-
hearing-and-camp-sitting

Bhubaneswar: 22nd July, 2025

NHRC, India concludes its two-day Odisha Open Hearing and Camp Sitting in
Bhubaneswar

144 cases heard; about Rs. 28 lakh monetary relief recommended to the victims of rights
violation

25 cases of compensation of about Rs 1 Crore under the victim compensation scheme
heard in the presence of Member, Legal Service Authority, Odisha

Odisha State Chief Secretary, DGP and senior officers sensitised on the issues pertaining
to crime against women, children, among others; the Commission appreciated their
efforts

The Commission also interacted with the representatives of civil society, NGOs and
human rights defenders to strengthen the partnership

The National Human Rights Commission (NHRC), India today concluded its two-day
Odisha Open Hearing and Camp sitting in Bhubaneswar after hearing 144 cases and
recommending about Rs. 28 lakh as relief to the victims of human rights violations in the
state of Odisha. The NHRC Chairperson, Justice Shri V. Ramasubramanian, Members,
Justice (Dr.) Bidyut Ranjan Sarangi and Smt. Vijaya Bharathi Sayani heard the cases in
the presence of Secretary General, Shri Bharat Lal, Registrar (Law), Joginder Singh,
senior officers, the concerned officers of the state government, and the complainants.

The Commission considered various cases including custodial deaths, deaths in State
run homes, death of children in hospitals due to fire, death due to drowning, stray dog
bite, child trafficking, denial of basic human amenities, crime against women, including
rape, crime against children, missing persons, police atrocities, suicidal deaths, non-
registration of FIR by police, electrocution cases, etc.

Appropriate directions were passed in different cases like granting pension, interim relief
of Rs. 15,000/-, and other social welfare benefits to a senior tribal woman; expediting
police investigation and filing of chargesheets before the Court in several cases; and
compensation of Rs. 4 lakh each to the next of kin of five workers, who died while working
in a hazardous cracker factory.
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The Commission also closed 38 cases after hearing the complainants and the concerned
officers. Additionally, three cases have been closed after the concerned officers submitted
the compliance report along with the proof of payment as recommended by the
Commission.

The Commission also observed that payment of compensation under the *Victim
Compensation Scheme, to the tune of Rs. 1 Crore, is pending in 25 cases. It interacted
with the Member Secretary, Odisha State Legal Services, who ensured disposal of the
matters after payment of the compensation.

After the hearing, the Commission held a meeting with the Chief Secretary, Director
General of Police and senior officers of the Odisha Government on various aspects of
human rights. The issues discussed included crime against women and children, deaths
due to snake bite, trafficking during COVID period, problems due to flood situation in parts
of Odisha, human rights violations due to practise of witchcraft and sorcery, etc. The
compliance of the state functionaries with the directions of the Commission was
appreciated.

The NHRC, India asked the officers to submit action taken reports on various Advisories
issued by the Commission on issues such as Mental Health, Bonded Labour, Right to
Food & Safety, etc. They were asked to ensure the timely submission of reports to the
Commission so that justice is ensured to the victims of human rights violations. The Chief
Secretary assured full compliance.

Later, the Commission also interacted with the representatives of civil society, NGOs and
human rights defenders. A two-minute silence was also observed condoling the untimely
demise of Odisha’s noted Human Rights Defender and Advocate, Shri Radhakanta
Tripathy, besides issuing a condolence message acknowledging his unwavering
commitment to justice, dignity and equality, uplifting countless lives across Odisha. The
HRDs highlighted various issues like human rights education, police reforms, problems
of the transgenders regarding access to education and identity document issues, etc.
NGOs and human rights defenders welcomed the initiative of the NHRC to reach out to
them and exchange views to further strengthen human rights in the country.

NHRC Chairperson, Justice Shri V. Ramasubramanian said that the continued
partnership of the NGOs and HRDs with the Commission will go a long way in
strengthening human rights in the country. They were also informed that they can file
complaints of human rights violations online through hrcnet.nic.in. The Commission
appreciated their work in the State and encouraged them to continue doing so without
fear or favour.

After this, the Commission briefed the media on the outcome of the Camp Sitting / Open
hearing.

*k%k



PIB, Online, 23.7.2025
Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN

RIGHTS COMMISSION

PIB

NHRC, India concludes its two-day Odisha Open Hearing and Camp Sitting in
Bhubaneswar

144 cases heard; about Rs. 28 lakh monetary relief recommended to the victims of rights
violation

25 cases of compensation of about Rs 1 Crore under the victim compensation scheme
heard in the presence of Member, Legal Service Authority, Odisha

Odisha State Chief Secretary, DGP and senior officers sensitised on the issues pertaining
to crime against women, children, among others; the Commission appreciated their
efforts

The Commission also interacted with the representatives of civil society, NGOs and
human rights defenders to strengthen the partnership
https://www.pib.gov.in/PressReleasePage.aspx?PRID=2146961

Posted On: 22 JUL 2025 6:43PM by PIB Delhi

The National Human Rights Commission (NHRC), India today concluded its two-day
Odisha Open Hearing and Camp sitting in Bhubaneswar after hearing 144 cases and
recommending about Rs. 28 lakh as relief to the victims of human rights violations in the
state of Odisha. The NHRC Chairperson, Justice Shri V. Ramasubramanian, Members,
Justice (Dr.) Bidyut Ranjan Sarangi and Smt. Vijaya Bharathi Sayani heard the cases in
the presence of Secretary General, Shri Bharat Lal, Registrar (Law), Joginder Singh,
senior officers, the concerned officers of the state government, and the complainants.

The Commission considered various cases including custodial deaths, deaths in State
run homes, death of children in hospitals due to fire, death due to drowning, stray dog
bite, child trafficking, denial of basic human amenities, crime against women, including
rape, crime against children, missing persons, police atrocities, suicidal deaths, non-
registration of FIR by police, electrocution cases, etc.

Appropriate directions were passed in different cases like granting pension, interim relief
of Rs. 15,000/-, and other social welfare benefits to a senior tribal woman; expediting
police investigation and filing of chargesheets before the Court in several cases; and
compensation of Rs. 4 lakh each to the next of kin of five workers, who died while working
in a hazardous cracker factory.

The Commission also closed 38 cases after hearing the complainants and the concerned
officers. Additionally, three cases have been closed after the concerned officers submitted
the compliance report along with the proof of payment as recommended by the
Commission.
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The Commission also observed that payment of compensation under the *Victim
Compensation Scheme, to the tune of Rs. 1 Crore, is pending in 25 cases. It interacted
with the Member Secretary, Odisha State Legal Services, who ensured disposal of the
matters after payment of the compensation.

After the hearing, the Commission held a meeting with the Chief Secretary, Director
General of Police and senior officers of the Odisha Government on various aspects of
human rights. The issues discussed included crime against women and children, deaths
due to snake bite, trafficking during COVID period, problems due to flood situation in parts
of Odisha, human rights violations due to practise of witchcraft and sorcery, etc. The
compliance of the state functionaries with the directions of the Commission was
appreciated.

The NHRC, India asked the officers to submit action taken reports on various Advisories
issued by the Commission on issues such as Mental Health, Bonded Labour, Right to
Food & Safety, etc. They were asked to ensure the timely submission of reports to the
Commission so that justice is ensured to the victims of human rights violations. The Chief
Secretary assured full compliance.

Later, the Commission also interacted with the representatives of civil society, NGOs and
human rights defenders. A two-minute silence was also observed condoling the untimely
demise of Odisha’s noted Human Rights Defender and Advocate, Shri Radhakanta
Tripathy, besides issuing a condolence message acknowledging his unwavering
commitment to justice, dignity and equality, uplifting countless lives across Odisha. The
HRDs highlighted various issues like human rights education, police reforms, problems
of the transgenders regarding access to education and identity document issues, etc.
NGOs and human rights defenders welcomed the initiative of the NHRC to reach out to
them and exchange views to further strengthen human rights in the country.

NHRC Chairperson, Justice Shri V. Ramasubramanian said that the continued
partnership of the NGOs and HRDs with the Commission will go a long way in
strengthening human rights in the country. They were also informed that they can file
complaints of human rights violations online through hrcnet.nic.in. The Commission
appreciated their work in the State and encouraged them to continue doing so without
fear or favour.

After this, the Commission briefed the media on the outcome of the Camp Sitting / Open
hearing.
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NHRC open hearing concludes

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-open-hearing-
concludes/articleshow/122843573.cms

Jul 22, 2025, 11.50 PM IST

Bhubaneswar: The National Human Rights Commission (NHRC) heard 144 cases of
human rights violations and recommended Rs 28 lakh in compensation to victims and
their families during the two-day Camp Sitting and Open Hearing that concluded in
Bhubaneswar on Tuesday. During the proceedings, NHRC chairperson Justice V.
Ramasubramanian and members Justice Bidyut Ranjan Sarangi and Vijaya Bharathi
Sayani heard the cases.
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NHRC camp sitting: Odisha’s chief secy, DGP "sensitised’ on crime against women,
children

https://theprint.in/india/nhrc-camp-sitting-odishas-chief-secy-dgp-sensitised-on-crime-
against-women-children/2698883/

PTI | 22 July, 2025 09:34 pm IST

Bhubaneswar, Jul 22 (PTI) The NHRC on Tuesday said Odisha'’s chief secretary, director
general of police and other officials have been “sensitised” on issues pertaining to crime
against women and children.

It also asked the state officers to “submit action taken reports” on past advisories issued
by the NHRC on various subjects including mental health and bonded labour.

The National Human Rights Commission held an open hearing and camp sitting in
Bhubaneswar on July 21-22, hearing 144 cases and recommending about Rs 28 lakh as
relief to victims of human rights violations in Odisha, it said.

NHRC Chairperson, Justice (Retd) V Ramasubramanian, its Members, Justice Bidyut
Ranjan Sarangi and Vijaya Bharathi Sayani heard the cases in the presence of NHRC
Secretary General, Bharat Lal, Registrar (Law), Joginder Singh, other senior officers, and
officers concerned of the state government, and the complainants, the rights panel said
in a statement.

“The Commission considered various cases including custodial deaths, deaths in state-
run homes, death of children in hospitals due to fire, death due to drowning, stray dog
bite, child trafficking, denial of basic human amenities, crime against women, including
rape, crime against children, missing persons, police atrocities, suicidal deaths, non-
registration of FIR by police, electrocution cases, etc.,” it said.

Appropriate directions were passed in different cases like granting pension, interim relief
of Rs 15,000, and other social welfare benefits to a tribal woman; expediting police
investigation and filing of chargesheets before the court in several cases; and
compensation of Rs four lakh each to the next of kin of five workers, who died while
working in a hazardous cracker factory, the NHRC said.

The Commission also closed 38 cases after hearing the complainants and the officers
concerned. Additionally, three cases have been closed after officers submitted the
compliance report along with the proof of payment as recommended by the Commission,
officials said.

The NHRC also observed that payment of compensation under the ‘Victim Compensation
Scheme’, to the tune of Rs one crore, is “pending in 25 cases”.
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The right panel also interacted with the Member Secretary, Odisha State Legal Services,
who ensured disposal of the matters after payment of the compensation, the statement
said.

After the hearing, the Commission held a meeting with the state’s chief secretary, director
general of police and other senior officers of the Odisha government on various aspects
of human rights.

The issues discussed included “crime against women and children, deaths due to snake
bite, trafficking during COVID-19 period, problems due to flood situation in parts of
Odisha, human rights violations due to practice of witchcraft and sorcery, etc.” The
compliance of the state functionaries with the directions of the Commission was
“appreciated”.

The NHRC also said that the chief secretary, the DGP and other senior officers of the
state government were “sensitised” on issues pertaining to crime against women,
children, among others; adding, the Commission has “appreciated their efforts”.

In its statement, the rights panel further said it has asked officers of the state to “submit
action taken reports on various advisories issued by the Commission on issues such as
mental health, bonded labour, right to food and safety,” among other issues.

“They were asked to ensure timely submission of reports to the Commission so that
justice is ensured to the victims of human rights violations,” it added.

Later, the Commission also interacted with the representatives of civil society, NGOs and
human rights defenders (HRDs).

A two-minute silence was also observed condoling the demise of Odisha’s human rights
activist and advocate, Radhakanta Tripathy, besides issuing a condolence message
acknowledging his “unwavering commitment” to justice, dignity and equality, uplifting
countless lives across the state.

The HRDs highlighted various issues like human rights education, police reforms,
problems of the transgender community related to access to education and identity
document issues. NGOs and HRDs welcomed the initiative of the NHRC to reach out to
them and exchange views to further strengthen human rights in the country.

Justice Ramasubramanian said the continued partnership of the NGOs and HRDs with
the Commission will “go a long way in strengthening human rights in the country”. PTI
BBM KND RG

This report is auto-generated from PTI news service. ThePrint holds no responsibility for
its content.
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NHRC, India concludes its two-day Odisha Open Hearing and Camp Sitting in
Bhubaneswar

https://orissadiary.com/nhrc-india-concludes-its-two-day-odisha-open-hearing-and-
camp-sitting-in-bhubaneswar/

By: Odisha Diary Bureau | Date: July 22, 2025

The National Human Rights Commission (NHRC), India today concluded its two-day
Odisha Open Hearing and Camp sitting in Bhubaneswar after hearing 144 cases and
recommending about Rs. 28 lakh as relief to the victims of human rights violations in the
state of Odisha. The NHRC Chairperson, Justice Shri V. Ramasubramanian, Members,
Justice (Dr.) Bidyut Ranjan Sarangi and Smt. Vijaya Bharathi Sayani heard the cases in
the presence of Secretary General, Shri Bharat Lal, Registrar (Law), Joginder Singh,
senior officers, the concerned officers of the state government, and the complainants.

The Commission considered various cases including custodial deaths, deaths in State
run homes, death of children in hospitals due to fire, death due to drowning, stray dog
bite, child trafficking, denial of basic human amenities, crime against women, including
rape, crime against children, missing persons, police atrocities, suicidal deaths, non-
registration of FIR by police, electrocution cases, etc.
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NHRC camp sitting: Odisha’s chief secy, DGP "sensitised’ on crime against women,
children

https://www.ptinews.com/story/national/NHRC-camp-sitting--Odisha-s-chief-secy--DGP-
-sensitised--on-crime-against-women--children/2751045

BHUBANESWAR: (Jul 22) The NHRC on Tuesday said Odisha's chief secretary, director
general of police and other officials have been "sensitised" on issues pertaining to crime
against women and children.

It also asked the state officers to "submit action taken reports" on past advisories issued
by the NHRC on various subjects including mental health and bonded labour.

The National Human Rights Commission held an open hearing and camp sitting in
Bhubaneswar on July 21-22, hearing 144 cases and recommending about Rs 28 lakh as
relief to victims of human rights violations in Odisha, it said.
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NHRC camp sitting: Odisha’s chief secy, DGP "sensitised’ on crime against women,
children

https://www.hindustantimes.com/india-news/nhrc-camp-sitting-odisha-s-chief-secy-dqgp-
sensitised-on-crime-against-women-children-101753199380589.html

PTI | Published on: Jul 22, 2025 09:19 pm IST

NHRC camp sitting: Odisha's chief secy, DGP 'sensitised' on crime against women,
children

Bhubaneswar, The NHRC on Tuesday said Odisha's chief secretary, director general of
police and other officials have been "sensitised" on issues pertaining to crime against
women and children.

It also asked the state officers to "submit action taken reports” on past advisories issued
by the NHRC on various subijects including mental health and bonded labour.

The National Human Rights Commission held an open hearing and camp sitting in
Bhubaneswar on July 21-22, hearing 144 cases and recommending about ¥28 lakh as
relief to victims of human rights violations in Odisha, it said.

NHRC Chairperson, Justice V Ramasubramanian, its Members, Justice Bidyut Ranjan
Sarangi and Vijaya Bharathi Sayani heard the cases in the presence of NHRC Secretary
General, Bharat Lal, Registrar , Joginder Singh, other senior officers, and officers
concerned of the state government, and the complainants, the rights panel said in a
statement.

"The Commission considered various cases including custodial deaths, deaths in state-
run homes, death of children in hospitals due to fire, death due to drowning, stray dog
bite, child trafficking, denial of basic human amenities, crime against women, including
rape, crime against children, missing persons, police atrocities, suicidal deaths, non-
registration of FIR by police, electrocution cases, etc.," it said.

Appropriate directions were passed in different cases like granting pension, interim relief
of %15,000, and other social welfare benefits to a tribal woman; expediting police
investigation and filing of chargesheets before the court in several cases; and
compensation of Zfour lakh each to the next of kin of five workers, who died while working
in a hazardous cracker factory, the NHRC said.

The Commission also closed 38 cases after hearing the complainants and the officers
concerned. Additionally, three cases have been closed after officers submitted the
compliance report along with the proof of payment as recommended by the Commission,
officials said.

The NHRC also observed that payment of compensation under the 'Victim Compensation
Scheme’, to the tune of Rone crore, is "pending in 25 cases".
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The right panel also interacted with the Member Secretary, Odisha State Legal Services,
who ensured disposal of the matters after payment of the compensation, the statement
said.

After the hearing, the Commission held a meeting with the state's chief secretary, director
general of police and other senior officers of the Odisha government on various aspects
of human rights.

The issues discussed included "crime against women and children, deaths due to snake
bite, trafficking during COVID-19 period, problems due to flood situation in parts of
Odisha, human rights violations due to practice of witchcraft and sorcery, etc.”

The compliance of the state functionaries with the directions of the Commission was
"appreciated”.

The NHRC also said that the chief secretary, the DGP and other senior officers of the
state government were "sensitised" on issues pertaining to crime against women,
children, among others; adding, the Commission has "appreciated their efforts".

In its statement, the rights panel further said it has asked officers of the state to "submit
action taken reports on various advisories issued by the Commission on issues such as
mental health, bonded labour, right to food and safety,” among other issues.

"They were asked to ensure timely submission of reports to the Commission so that
justice is ensured to the victims of human rights violations," it added.

Later, the Commission also interacted with the representatives of civil society, NGOs and
human rights defenders .

A two-minute silence was also observed condoling the demise of Odisha's human rights
activist and advocate, Radhakanta Tripathy, besides issuing a condolence message
acknowledging his "unwavering commitment" to justice, dignity and equality, uplifting
countless lives across the state.

The HRDs highlighted various issues like human rights education, police reforms,
problems of the transgender community related to access to education and identity
document issues. NGOs and HRDs welcomed the initiative of the NHRC to reach out to
them and exchange views to further strengthen human rights in the country.

Justice Ramasubramanian said the continued partnership of the NGOs and HRDs with
the Commission will "go a long way in strengthening human rights in the country".

This article was generated from an automated news agency feed without modifications to
text.
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NHRC Concludes Odisha Camp Hearing, Recommends ¥28 Lakh Relief for Victims

Over the course of two days, the Commission heard 144 cases involving a broad range
of human rights violations and recommended compensation totaling approximately 328
lakh to victims and their families.

https://www.devdiscourse.com/article/law-order/3513674-india-accelerates-pharma-self-
reliance-with-rd-pli-and-jan-aushadhi-push

Devdiscourse News Desk | New Delhi | Updated: 22-07-2025 20:01 IST | Created: 22-07-
2025 20:01 IST

The National Human Rights Commission (NHRC), India concluded its two-day Camp
Sitting and Open Hearing in Bhubaneswar, Odisha on 22 July 2025, marking a significant
outreach effort aimed at addressing pressing human rights concerns in the state. Over
the course of two days, the Commission heard 144 cases involving a broad range of
human rights violations and recommended compensation totaling approximately 28 lakh
to victims and their families.

The Camp Sitting was presided over by NHRC Chairperson Justice Shri V.
Ramasubramanian, along with Members Justice (Dr.) Bidyut Ranjan Sarangi and Smt.
Vijaya Bharathi Sayani. Also present were Secretary General Shri Bharat Lal, Registrar
(Law) Shri Joginder Singh, senior NHRC officials, representatives from the Odisha state
government, and complainants from across the state.

Scope of Cases and Key Interventions

The Commission considered a wide variety of cases covering serious issues such as:
Custodial deaths

Deaths in state-run homes and hospitals, including child fatalities due to fire
Electrocution, drowning, and stray dog bites

Crime against women and children, including rape and trafficking

Denial of basic amenities, witchcraft-related violence, and non-registration of FIRs
Police atrocities, suicides, and missing persons

In one notable direction, the Commission awarded %4 lakh compensation each to the next
of kin of five workers who died in an explosion at a hazardous cracker factory. In another,
interim relief of 15,000 and welfare benefits were granted to an elderly tribal woman.

The NHRC also directed expedited investigations and filing of chargesheets in several
pending cases, particularly those involving women and children.
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Status of Cases and Compensation Disbursal
Out of the 144 cases:
38 cases were closed post-hearing, based on satisfactory resolutions.

3 cases were closed upon submission of compliance reports and payment proofs by the
concerned authorities.

However, the Commission also raised serious concerns about delays in compensation
under the Victim Compensation Scheme, revealing that nearly X1 crore remains pending
in 25 cases. NHRC officials engaged with the Member Secretary of the Odisha State
Legal Services Authority, who committed to resolving the pending cases promptly.

Meeting with State Leadership: Systemic Issues Highlighted

Following the hearings, the Commission met with the Chief Secretary, Director General
of Police, and other senior officials of the Odisha Government. The interaction focused
on systemic human rights concerns such as:

Crimes against women and children

Deaths due to snakebites and floods

Human trafficking during the COVID-19 pandemic
Witchcraft and sorcery-related violence

The NHRC appreciated the compliance of state officials with its earlier directions and
advised them to submit Action Taken Reports (ATRS) on its thematic advisories related
to Mental Health, Bonded Labour, Right to Food, and Safety.

Civil Society Interaction and Tribute to HR Defender

In a gesture of inclusive governance, the Commission interacted with civil society
organizations (CSOs), NGOs, and Human Rights Defenders (HRDs). The participants
raised critical issues including:

Lack of human rights education
Transgender rights, especially access to education and identity documentation
Need for police reforms

A special tribute was paid to Shri Radhakanta Tripathy, a noted human rights defender
from Odisha who recently passed away. A two-minute silence was observed, and a formal
condolence message was issued, honoring his lifelong commitment to justice and dignity.

The NHRC encouraged CSOs and HRDs to continue their work without fear or favour,
and informed them about the Commission’s online complaint system
through hrcnet.nic.in.
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Closing Remarks and Media Briefing

Chairperson Justice V. Ramasubramanian, in his closing remarks, highlighted the
importance of collaboration with civil society and reiterated the Commission’s
commitment to ensuring justice for all, particularly the vulnerable and marginalized. He
noted that such open hearings and camp sittings play a vital role in:

Bringing justice closer to the people
Reducing pendency of cases
Strengthening transparency and accountability in governance

A detailed media briefing was conducted to outline the key outcomes, directions issued,
and the path forward.

The NHRC’s Odisha Camp Sitting serves as a model for responsive governance and
grassroots engagement. It underscores the Commission’s dual role as both a watchdog
and facilitator, ensuring not only redressal of violations but also promotion of systemic
reforms. As India continues its journey toward a just society, such proactive interventions
are critical in strengthening institutional accountability and upholding the dignity of every
citizen.
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NHRC Concludes Odisha Hearing; Recommends Rs 28 Lakh Relief In 144 Rights
Violation Cases

https://ommcomnews.com/odisha-news/nhrc-concludes-odisha-hearing-recommends-
rs-28-lakh-relief-in-144-rights-violation-cases/

by OMMCOM NEWS | July 22, 2025 in Odisha

Bhubaneswar: The National Human Rights Commission (NHRC) today concluded its two-
day Odisha Open Hearing and Camp sitting in Bhubaneswar after hearing 144 cases and
recommending about Rs. 28 lakh as relief to the victims of human rights violations in the
state of Odisha.

The NHRC Chairperson, Justice V. Ramasubramanian, Members, Justice (Dr.) Bidyut
Ranjan Sarangi and Vijaya Bharathi Sayani heard the cases in the presence of Secretary
General, Bharat Lal, Registrar (Law), Joginder Singh, senior officers, the concerned
officers of the state government, and the complainants.

The Commission considered various cases including custodial deaths, deaths in State
run homes, death of children in hospitals due to fire, death due to drowning, stray dog
bite, child trafficking, denial of basic human amenities, crime against women, including
rape, crime against children, missing persons, police atrocities, suicidal deaths, non-
registration of FIR by police, electrocution cases, etc.

Appropriate directions were passed in different cases like granting pension, interim relief
of Rs 15,000, and other social welfare benefits to a senior tribal woman; expediting police
investigation and filing of charge sheets before the Court in several cases; and
compensation of Rs 4 lakh each to the next of kin of five workers, who died while working
in a hazardous cracker factory.

The Commission also closed 38 cases after hearing the complainants and the concerned
officers. Additionally, three cases have been closed after the concerned officers submitted
the compliance report along with the proof of payment as recommended by the
Commission.

The Commission also observed that payment of compensation under the *Victim
Compensation Scheme, to the tune of Rs 1 Crore, is pending in 25 cases. It interacted
with the Member Secretary, Odisha State Legal Services, who ensured disposal of the
matters after payment of the compensation.

After the hearing, the Commission held a meeting with the Chief Secretary, Director
General of Police and senior officers of the Odisha Government on various aspects of
human rights. The issues discussed included crime against women and children, deaths
due to snake bite, trafficking during COVID period, problems due to flood situation in parts
of Odisha, human rights violations due to practise of witchcraft and sorcery, etc. The
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compliance of the state functionaries with the directions of the Commission was
appreciated.

The NHRC, India asked the officers to submit action taken reports on various Advisories
issued by the Commission on issues such as Mental Health, Bonded Labour, Right to
Food & Safety, etc. They were asked to ensure the timely submission of reports to the
Commission so that justice is ensured to the victims of human rights violations. The Chief
Secretary assured full compliance.

Later, the Commission also interacted with the representatives of civil society, NGOs and
human rights defenders. A two-minute silence was also observed condoling the untimely
demise of Odisha’s noted Human Rights Defender and Advocate, Radhakanta Tripathy,
besides issuing a condolence message acknowledging his unwavering commitment to
justice, dignity and equality, uplifting countless lives across Odisha.

The HRDs highlighted various issues like human rights education, police reforms,
problems of the transgenders regarding access to education and identity document
issues, etc. NGOs and human rights defenders welcomed the initiative of the NHRC to
reach out to them and exchange views to further strengthen human rights in the country.

NHRC Chairperson, Justice V. Ramasubramanian said that the continued partnership of
the NGOs and HRDs with the Commission will go a long way in strengthening human
rights in the country. They were also informed that they can file complaints of human
rights violations online through hrcnet.nic.in. The Commission appreciated their work in
the State and encouraged them to continue doing so without fear or favour.
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NHRC Odisha Open Hearing 2025: 144 Cases Heard, %28 Lakh Relief
Recommended

https://pragativadi.com/nhrc-odisha-open-hearing-2025-144-cases-heard-
%E2%82%B928-lakh-relief-recommended/

by Yajati Rout | July 22, 2025 in Odisha

Reading Time: 2 mins read

The National Human Rights Commission (NHRC), India, has concluded its two-day
Odisha Open Hearing and Camp Sitting in Bhubaneswar, during which it heard 144 cases
and recommended approximately Rs. 28 lakh in monetary relief for victims of human
rights violations in the state.

The NHRC Chairperson, Justice V. Ramasubramanian, alongside Members Justice (Dr.)
Bidyut Ranjan Sarangi and Smt. Vijaya Bharathi Sayani oversaw the proceedings, which
included the Secretary General, Bharat Lal, Registrar (Law) Joginder Singh, senior
government officials, and the complainants.

The cases reviewed covered a wide range of issues, including custodial deaths, fatalities
in state-run homes, children dying in hospitals due to fire, drowning incidents, dog bites,
child trafficking, denial of basic human amenities, crimes against women (including rape),
crimes against children, missing persons, police atrocities, suicides, non-registration of
FIRs by the police, and electrocution cases.

The Commission issued various directives, including granting pensions, providing interim
relief of Rs. 15,000, and offering other social welfare benefits to a senior tribal woman. It
also expedited police investigations and urged the filing of charge sheets in multiple
cases, as well as recommended compensations of Rs. 4 lakh each to the next of kin of
five workers who died in a hazardous cracker factory.

After hearings, the Commission closed 38 cases based on the testimonies of
complainants and state officers. Additionally, three cases were closed after the concerned
officers submitted compliance reports with proof of payment, as recommended by the
Commission.

The NHRC noted that compensation under the Victim Compensation Scheme, totalling
Rs. 1 crore, was pending in 25 cases. It met with the Member Secretary of the Odisha
State Legal Services, who ensured that these cases would be resolved promptly.

Following the hearings, the Commission convened a meeting with the Chief Secretary,
Director General of Police, and senior officials from the Odisha Government to discuss
various human rights issues. Topics included crimes against women and children, deaths
from snake bites, trafficking during the COVID-19 pandemic, flood-related problems in
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parts of Odisha, and human rights violations linked to the practice of witchcraft and
sorcery. The Commission appreciated the compliance of state officials with its directives.

The NHRC stressed the need for timely action reports on various advisories related to
mental health, bonded labour, and the right to food and safety. The Chief Secretary
assured full compliance in this regard.

The Commission also engaged with representatives from civil society, NGOs, and human
rights defenders. A moment of silence was observed in memory of Odisha’s respected
Human Rights Defender and Advocate, Shri Radhakanta Tripathy, who was recognised
for his unwavering commitment to justice and equality, positively impacting countless lives
throughout Odisha. Attendees raised concerns regarding human rights education, police
reforms, and issues faced by transgender individuals regarding access to education and
identity documents. NGOs and human rights defenders welcomed the NHRC'’s initiative
to connect with them and discuss ways to enhance human rights in the country.

NHRC Chairperson Justice V. Ramasubramanian emphasised the importance of ongoing
collaboration between NGOs, human rights defenders, and the Commission in
strengthening human rights throughout the nation. He announced that complaints
regarding human rights violations can be filed online at hrcnet.nic.in. The Commission
commended the work of NGOs and human rights defenders in the state and encouraged
them to continue their efforts without fear or favour.

Finally, the Commission briefed the media on the outcomes of the Camp Sitting and Open
Hearing.
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NHRC asks Odisha govt for timely ATRs in human right violation cases

The National Human Rights Commission (NHRC) on Tuesday asked the Odisha
government officials to ensure timely submission of action taken reports to the
Commission so that victims of human rights violations get expeditious justice.

https://www.thestatesman.com/india/nhrc-asks-odisha-govt-for-timely-atrs-in-human-
right-violation-cases-1503461126.html

SNS | BHUBANESWAR | July 22, 2025 8:01 pm

The National Human Rights Commission (NHRC) on Tuesday asked the Odisha
government officials to ensure timely submission of action taken reports to the
Commission so that victims of human rights violations get expeditious justice.

The rights panel also emphasized that compliance reports on the Commission’s
recommendation are submitted without delay.

The top rights panel concluded its two-day-long Bhubaneswar Camp sitting after hearing
144 cases in Full Commission and Division benches and recommended Rs. 28 lakh as
relief to the victims of human rights violations in the state of Odisha.

NHRC Chairperson Justice V Ramasubramanian, Members Dr. Justice Bidyut Ranjan
Sarangi and Vijaya Bharati Sayani heard the cases.

The Commission also advised the state government functionaries to initiate proactive
steps to prevent custodial deaths, child trafficking, denial of basic human amenities, crime
against women, including rape, crime against children, missing persons, police atrocities,
suicidal deaths, non-registration of FIR by police, electrocution cases.

Burning issues like crime against women, crime against children, deaths due to snake
bite, trafficking during covid period, problems due to flood situation in parts of Odisha,
human rights violation due to practice of witchcraft and sorcery were elaborately
discussed with the officials, civil society groups and stakeholders.

The Commission asked the officers to submit action taken reports on various advisories
issued by the Commission on issues such as mental health, bonded labour, right to food.
They were asked to ensure timely submission of reports to the Commission so that victims
of human rights violations get expeditious justice. It was also emphasized that compliance
reports on the Commission’s recommendation are submitted without delay.

A senior tribal lady was given pension, interim relief of Rs. 15,000 and other benefits
under the social welfare schemes.

In many cases, the police expedited the investigation and filed a charge sheet before the
Court. In case of death of five workers, including a 12 years old boy, while working in
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hazardous cracker factory, compensation of Rs. 4 lakh each was given to the next of kin
of the victims and the hazardous factory has been sealed.

The Commission closed 38 cases after hearing both the parties while cases have been
closed after receipt of compliance report along with the proof of payment of
compensation.

The Commission observed that payment of compensation under the ‘Victim
Compensation Scheme” to the tune of Rs one crore, is pending in 25 cases. The
Commission interacted with the Member Secretary, Odisha State Legal Services who has
ensured disposal of matters after payment of the compensation within a fortnight.
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https://www.amarujala.com/india-news/odisha-nhrc-camp-sitting-chief-seceratory-dgp-
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NHRC Short Term Internship 2025 : How to Apply, Eligibility and Documents
Required

NHRC Short Term Internship: The NHRC offers internships to graduates from various
streams on a regular basis in summers and winters. Besides these regular internships,
NHRC provides a short-term internship opportunity throughout the year. Candidates must
apply before the registration ends on 23 July 2025. Know more about the NHRC Short-
term internship program in this article.

https://www.jagranjosh.com/articles/nhrc-short-term-internship-2025-how-to-apply-
eligibility-and-documents-required-1800001277-1

By Upasna Choudhary | Jul 22, 2025, 16:20 IST

NHRC Short-Term Internship

NHRC Short Term Internship: The National Human Rights Commission (NHRC) provides
internship opportunities to the students pursuing their higher studies or have graduated
from the University. The internship is being provided in the form of Summer Internship
and Winter Internship. The NHRC also provides a short-term internship throughout the
year except during months of May-June and December-January. The internship is being
provided on a short-term basis for a period of 15 days. The Internship for the month
August will start from 11 August till 22 August. The candidates who are eligible and
interested can apply by visiting the official website of NHRC- nhrc.nic.in. Candidates can
check all the details like the application process, eligibility criteria, documents required,
etc in this article.

NHRC Short-Term Internship (August 2025)

The NHRC is mandated to promote Human Rights literacy and awareness under
Protection of Human Rights Act, 1993. From the point of view of fulfilling this role, NHRC
started the internship programme for University students from the year 1998. NHRC
provides internships to students broadly in the form of Summer Internship and Winter
Internship. There are also short-term internship programmes run by NHRC throughout
the year. Candidates can apply for the Short-term internship for the month of August. It is
termed as “Online Short-Term Internship Programme (OSTI)- August 2025”.

Particulars Details
Internship Name Online Short-Term Internship Programme (OSTI)
Offered By National Human Rights Commission (NHRC)

Last Date to Apply 23 July 2025
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Internship Duration 15 days
Internship Dates 11-22 August 2025

Official Website nhrec.nic.in

Eligibility Criteria to Apply for NHRC Short-Term Internship 2025

The students who wish to apply for the NHRC internship must meet certain eligibility
criteria. The students pursuing Graduation, LLB, Masters including relevant field of
Human Rights, Integrated Course (BBALLB, B. Com LLB, BALLB... etc) can apply for the
online internship at NHRC.

Criteria Details

Students studying in 3rd year and onwards of any integrated 5 year
PG Course

Students studying in 3rd / final year of a graduation course

Students of any semester/ year of any post-graduate degree course

Educational )

Qualification Students of any semester/ year of any post-graduate diploma course
Students who are research scholars in any stream
Students must have consistently attained a minimum of 60% marks
in Class Xll a n d all subsequent semesters in attended degree or
diploma courses, including the presently pursued courses

Age Limit Student should not be more than 28 years old as on 1 July, 2025

Documents Required to Fill the Application Form for NHRC Internship

Students before pursuing filling the application form for the NHRC Internship must keep
the following documents ready. They need to keep the scanned copy of these documents
with file size not more than 2MB and a passport size photo in jpeg format (not exceeding
size of 100 KB). Here’s the list of documents:

Certificate of X class

Certificate and mark sheet of XlI class

Certificate and mark sheet of Graduation (if completed)
Mark sheet of last exam

[-Card of currently pursuing course of present institution
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Statement of Purposes

Recommendation letter of Principal/ Dean/ HoD from the institution where presently
pursuing the course

What is the Statement of Purpose?

A 250 words write-up on the topic “Statement of Purpose for joining NHRC Online Short
Term Internship” will be required to be submitted by the applicants online along with the
application form which will also serve as a basis of selection. Students who have research
potential in the areas relating to human rights will be preferred (to be indicated in the
write-up) . The students may also include the details of co-curricular activities, Moot
Courts, Internships, research projects for strengthening their application.

How to Apply for the NHRC Short-Term Internship?

Candidates who are willing to apply for the NHRC Internship can follow the given steps
to fill the application form.

Visit the official website- nhrc.nic.in.

On the home page, go to Training Programmes and click on the Short-term Internship
Programme.

On a new page, you will see Announcement of online short term internship programme
OSTI from 11.08.2025 to 22.08.2025. Click on the Apply Now button.

A new page containing the Guidelines to fill the Online Application Form will appear. Read
all the guidelines carefully.

On the same page, you have to mark the box with Yes or No for the questions whether
you have previously done an internship with NHRC. If you have not done the internship
earlier with NHRC, you can click the “Proceed” button.

Then a registration page will open, which requires you to fill your mobile number and
email Id for verification. Verify your number by feeding the OTP you receive on your
mobile.

After verification, the applicant has to fill in the required details on the page that appears.
Fill your educational qualifications one by one from 10th Class onwards.

The text of Statement of Purpose (SOP) in the prescribed column is confined to 250
words.

After filling all mandatory fields and uploading scanned documents, you may FINAL
SUBMIT the application.

Apply Online Link for NHRC Short-Term Internship
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Students can either follow the step-by-step process given in the above section to fill the
application form or they can directly access the link given below to submit their
application.
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TATTIRA 7 wey fired ufaanrar ot wivh ufafyai

https://www.livehindustan.com/uttarakhand/tehri/story-nhrc-invites-entries-for-human-
rights-short-film-competition-2025-201753186234154.html

Newswrap f=g&d , f¢&<1 Tue, 22 July 2025 05:40 PM

STt U= fegs) Tgare = 9drl fob TIUge Rt A aFanfdeR 3T oY e ufaafirdr-
2025 & e wfafdat smfd &1 § 1 Tt oy avf & AR®! & fog smae @1 ufshan siiFers—
gl...

fore gRmee fegdl Tgare 7 Sfavd BT fob AP AFANGDR RN (TTT=SRED) |
AFAGRT AN aY fhed ufadifiar-2025 & o wfafda smfad &t § | AFariteRl W™
% @Y e Ufoifian Saiford &R 38T 51 a9 2025 & $HP 113 ADHR0T & [TT SR A
3w & Tyt omg o & AT ¥ e Mde T fpu 81 wum, fgdia sk gl
T49% fhed & it RIBR AR HH: 2 ARG, 1.5 T 3R 1 9 ¥ 6T T8 81 99
TN I Fde RERI, TATE iR bl & S@mdl FHuilgs #ed & SRRl W
HfYHdH IR (4) el B 50 TR FUY & Ahe REDHR & 1Y fa=Y Ieeig YAT0 05 ¢+
R IR IR ghar |

oY fope fect am foadt ot YRt T & 81 el €, e SU 2 3Kl & 81 9opd 81 Y
e o1 3rafd =gAdH 3 fiFe SR Sif¥iean 10 e g =nfee | ufafdat v %A &t sifaw

fafy S 31 oFRd 81 UfAf®al nhreshortfim@gmail.com W T[TA I8d & HIEAH I
T Holl ST g
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KHABAR : AFAIY®RI TR @Y fthed ufeaaifar & g gt ord |18 &1 59 aRia
TP, TS T JT5d & HIHTH A HR AP ¢ 3Mde, Ue Ta

https://voiceofmp.com/user/description/Description control/news description/322021

VOICE OF MP July 22, 2025, 1:06 pm

AN | JIPTY AANEBR STANT gRT HFATYSRI WR Teb oY e Ui st RIToT i
TS 81 9N 2025 H 39& 11 § TXHR01 & forg qoft omgant o Ariet ¥ SHars- s SHid
H M Bl Wod Ufaaifar ® W @9 & fu 31 SRR 2025
d® nhrcshortfilm@gmail.com TR T STed & AN § AT 3da B T&d g |



https://voiceofmp.com/user/description/Description_control/news_description/322021

Page No. 0, Size:(0)cms X (0)cms.

S% AGNIBAN, Online, 23.7.2025
¢

-
1y ey

NATIONAL HUMAN
RIGHTS COMMISSION

Agniban

9ol $1 Ygd WG FI [T T 61 9191, AP AHANYSR TANT Ugdl MP & it
pal &1 Rrera
https://www.agniban.com/the-burden-of-school-bags-is-ruining-the-health-of-children-
complaint-against-private-schools-of-mp-reaches-national-human-rights-commission/

July 22, 2025 | Ashish Meena

WOTe | &7 U (Madhya Pradesh) & foh ‘@Lb_cﬁ TR A9 @1 3RY (accusation of
arbitrariness) TAR 1 3| g | 3F T8 HHAT et I Ugd 1 | AWK HIUT HHC
& YR Yaal fddes FAudt 7 faeefl ug=rer uewr & it ol & fRaeme AP AFarfisR
TN & Ge e SN ¥ RIGrd gol axTs | B &I 3R § [ Ugde @d o
&1 Y TIHR Tl DI Ugd & 1Y RIAdre R 3@ §1 9 3aY aqell, TTAMT, FHRAGR!
3R = & Hifeies SIfABRY BT AR &9 I} 7

BTt A Rreraa o foran g fr uew & sifiear ol Toa f1en & 7 R Gasmd AUR &R
T8 €1 SHYUTIH! T YT eoh, AMNS Yoob, HHER Yo, WE FaY Yoob, fafed™ s St
AT ol & T-9rY fhdTd, 39, Jd, o 311fe R FHRAGR! HR HRIS! SUU BT 3y
HATS DI A B! 5

Tt 7 el [ s & U WREH W d 97 Id AHRIS 3R ARG Tgd & ot faepa
1t Ifad T8t & | I & W SR & STaie o d Use g U1 faarel ot Tt SR Rydew
T thRaed o3 YT || Furdt 3 SRy @vmar fas et faun sik fran vemem &t g7 Wl &l
3fay Tfafafda & gt ave § firchrd §1 S iR fAterur Sraa wrTell do TifHd &1 Hiard
FHaide’ gRI §Ts T3 offd BT Ut 3T 0 Bl 319 HRATS Tal B UTs g

R | &t a8 |

1- TSR & gt Ao Yol Bt HRIguTe $fR FHHT Bt SRR S 8|
2- Y T, HHRFGRT 3R T B Ugd P 1Y I Ig RIS R W HRATS B! oy |

3- g 3R SHYUTTSH! & 0T BT A+ & forg T femm-Fder o favg S|

4- UT3THRY U NCRT ot fobdrall o1 il fobar S|

5- QY Wpd YeY 3R SIfHIRT R F3R HRATS 8|

6- 8% Whd U IRIGd IRCH Y &1 T3 R IYD! IR 8 YR SHfAh1Rl dbi
HTERT A% 81|
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A UG & UTgde ¥l D1 AT UgdT AP ARSI START, 9 THR SR -

PRIVATE SCHOOLS ILLEGAL RECOVERY

Ul & (Aol Tpell BT AT A SHUBR ST 4 Risbrad, tRey 9 FAMT 3R Sfde ol
P 3RIY
https://www.etvbharat.com/hi/!state/complaint-to-national-human-rights-commission-

against-private-schools-of-mp-allegation-of-arbitrary-and-illegal-recovery-madhya-
pradesh-news-mps25072204261

By ETV Bharat Madhya Pradesh Team
Published : July 22, 2025 at 5:38 PM IST
3 Min Read

HIUTS : VSR & WIgdc pall &I FAMT 3R 34 I BT AT I AT PR
3TN UgdT 3. Wt o3 RIGmad I0d 3 A $I AR AU HIUY HHCT &b U
Yadd! fads Buret 7 el & s 3 Rierd &1 5. Hure! 7 39 A &1 fafed Riemad
AT & e U S ! AUt 8. 91 8 By, fhdd, S9 & 11 W &1 371 g 39y
IYE 3R UK THd o1 ¥ 1 g =l o N1 & RIATH HRaTg & A H1 3.

A &1 o} Fd=T 78t 9 <8 UTde W@ad

st 3 Rrerd & I forar § fh uew & iR Aol o e & 91 )R gasmd
IR R g & AHUTID! I T Yo, qIiiis Yoob, e Yoo, WTC Fa oo, g
B8 Sl AAMT aell & T1Y-T1Y fohdTd, 39, Sd, S 31 TR SHHIRMAER! R SRIS! &
33y HHS P o Y&l 7. FUSH A Fel, * T & R WRBHA IHd S 3% AHRID 3R
RN Wy & forg foewd ot Ifad 78 €, I & @y 3 & drav[g W@d Ueed &
Tt feparel @t e 3R Ricied & thieed BR TR

EEEZEERIEHEIRRICICIEH

f3a® BUdt = &gt » U Ul =i & Uidw, 3% SR SR fR1em & Foiia~or & A/
IR I I8! a3 Feure 3R U] & XY & RIATH TR ST dSdl g, St
faum oy 93 O 109 fRian aftharsil o1 39 ¢ & T8 S G8Rdl & Iy I3, Aurdl
3 3R I fos R faumt SR e U= S X@al @ sfay afafiat § o e 9
fAeTTd R @1 3. S SR FRier dhaa wrTel adb Wi . ST HIUTd Hadex gRI
TS TS O HacT Wt 31TSl I B 319 HIRATS gl B UTS ©.

AT SHYBR MaNT A Rrebrad § &1 78 ygE wil
T & i Foht T@dl &1 ST $iR HTHMT & SwaRid i .
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3aY acll, FHRFGR! T S| & W & 1Y B ¥g RAars IR T HIRATs D ST,

T 3R AYHTGRT F MY DI b & forw T&d fexn-Fey It fbe wme ureashy #
TS 3REl &1 faral o 2nfare faar s,

3 T d yEed SR fETRAl IR HER STEHD HIRATS .

R Pd U I YYD T T T3 B 39D ARMT & U=mafe sfawmial &t
YTTERY gifgd 8.




S% AMAR UJALA, Online, 23.7.2025
¢

Page No. 0, Size:(0)cms X (0)cms.

-
R L

NATIONAL HUMAN
RIGHTS COMMISSION

Amar Ujala

Bhopal: IETI AFETISR RN ugdt MP & fArsit woal @ Rierad, s= @1 Agd
RIS B T8 I BT I
https://www.amarujala.com/madhya-pradesh/bhopal/bhopal-complaint-lodged-against-

private-schools-of-mp-by-national-human-rights-commission-burden-of-school-b-2025-
07-22

ol %, 3R ISTell, HIUTe Published by: Haid fdaRl Updated Tue, 22 Jul 2025 06:08
PM IST

IR
Hara

TR BT & TR Ydadl fade Aurdl A faed! ggads uex & s W@l & faams
T AHATRIGR SN & Fed ke SN 4 RIe™d a6l oS o) HII™ Bl 3R §
% UTgde W d 9% &1 91 IGIHR g & Yed & I RIAars FR I3 ¢ |

foar

T TR & ol Tpalt TR T T 3R AR &7 38 &1 316 T8 HIHel el db Ugd
T § | AV HIUT HHCT & U Jaddl f[dadb AUe! A el Ugadm: U™ & ol Whdl
& RIAT® AT AFAIIBR SN & Hawd e S A RIbrad Gl HIS 5| B B
3RIY § fb UTgde Wod 9% &1 S d¢IdhR a=! &I Jgd & 1Y [Iddrs s 81 9 39y
Igelt, T, FHREAERT 3R F= & Hifcd IGRI & TR g1 B IR & |

Aol Tpat fRrem & 1 1R GASH &R I AR

Furet 3 Rrera # foran 8 16 ue & SifiaR Foh W e & A IR Gasi™ JMUR 61
T8 €1 SHYUTIH! T YR eeh, AMS Yoob, HER Yo, WE FANY Yob, fafed™ s St
AT ol & qT-TrY e, 39, Jd, o 311fe R FHRAGR! HR HRIS! IUU DI 3y
HATE DI B! 5

TR 3R IRING Jgd & fou Ifrd &t

Furdt A w51 fob = & URY WRPH T d 97 398 ARG 3R ARING Igd & foe faegpd
1t Iferd 21 8 | IR & Ty TSR & dTas[e T Uey g AT foaral ot Tt SR Rycew
H tRacd HR @7 ¢

g 3R e Sad srTel e Jfd
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R | 19t a8 @i
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MP & froft el | TAT: 3raY e SR S & Hiferd PRI & g1 & v
PR AEETSR TR § Rrerad

https://lalluram.com/arbitrariness-in-private-schools-of-mp-complaint-in-national-human-
rights-commission-against-illegal-recovery/

Satyanarayan Shukla | 22 Jul 2025, 11:14 AM
AR

IR Sifcrn, YT | HAUGR BT HUCT & TGR addl f[add Huraet 4 Uex & ol wpal
B (Y IYH, FTAM], FHIRFGR! 3R =l & Hiferd USRI & 79 & day & AP
AFAYSR SN § Rerd 31 51

fR1&T & 10 TR G AR

Furdt 7 Rerad o Iwaa f6ar § 16 e & iR ol oa Rien & 9 R gaem
AR R IR & | AHUTTH! F TR Y[eeh, IS Yodb, Hgex Yo, W o Yo, g™
B8 Sl T T avgall o ATY-91Y fhdTe, $9, Sd, o7 3fife R HHIRFER &R diel Ul
DI 3fdY HHTS &I ol B! 3

fRreqm favmT iR /e U= & fareftvrd

uTdt 3 Fel o gl & YR WRBH Wpd 971 I HHRIS SR ARG W & o foepa
i IfRra 7T & I 3 Ty SR & Sravie ®pd e &R I1a fohdrel ol e 3R Ricied
T URecd HR Y81 8| I SRIY AT f Rreft faumT SR foran v=mee 39 ol &t 3iay
Tiafaftrt & g aRg 3 fireiTd e @1 ] | S 3R e aa srrel ad A g | Hiard
FHaide’ gRI §T3 T3 oirg BT Wt 3T 0 Bis 319 HRAT Tal B UTs g

Rrerad ¥ uqE A &1 T -
TS & gt ol Todl ! SR 3R T9M &1 SeRasig S 8l
3faY T, FHRFWR! TH §d & WA & 1Y gl I RATars R 9 HRals & o |

T 3R AYHTTRT & MY DI APb- P ol J&d fexn-Fy TRt e we ureashy &
NCRT & fordral &I nfied fosar S|
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Tew & Al Tl B Ay el SR HAAT! & f@ee HiUw A AP AHarfier
3MORT H 91 Rrerad
https://vocaltv.in/madhya-pradesh/congress-complained-to-national-human-rights-
commiphp/cid17128767.htm

By VocalTV Desk | Jul 22, 2025, 18:31 IST

HIUTd, 22 Jars ((R.9.) | He U™ B HHST & USR Yadd fade HAurd 3 Haar &1
face ugadmR Ay & ol Hal St Sy I, TFAMT, FHREER! R g & Aifcd
3IBRY & & b AeIh AP AFAINUBR RN & & fOded DI & FHe fRibrrd
TS IT% & | AT BT 3RIY ¢ b UTgde o d 9% $1 91 dgId g &1 Jgd & 1Y fadars
aﬂg%%ﬁ&r%aag?ﬁ,mﬁ,wﬁmﬂeﬁwaﬁﬁﬁmmmwwm
REh]
BTt 3 Rreprad & forar § b vew & sifipar Fsht Tpet e & 714 W Y3TH IR B
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AT ol & qT-9rY e, 39, Jd, 9 311fe R FHRAGR! HR HRIS! SUU BT 3y
HHTS P ol Tl g | FAUISt A Fel f =il & URY RSB Tod a1 39 AFRIG 3R ARING
W & fo faegpa ot 3frd 781 & 2= & Ty FMExi & Sracie Wed Tee 8% 91 fasdra
B TReAT 3R R B IRaGd HR 8T 7 | 36 SR @ fas Rre favmr iR fren y=me=
3 Tpall B 33y TR # Oft R F firehuid o= 381 81 5 3R FAteror raat el
ggﬁ&lﬁ%’l HOTd Hadex gRT §-T% 718 Sird dHl Yt 31T dF I 319 H1RdTs gl B
|

RIbrad & &t 718 UgE AR
T & i ot T@dl & SR SR TTHMT B Sw=warid oird 8l
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India Today
Madhya Pradesh rattled by spate of 'love jihad' cases: What police found

Gyms in the state are the new communal battlegrounds, with some Hindu groups
demanding that Hindu women be trained only by members of their community

https://www.indiatoday.in/india-today-insight/story/madhya-pradesh-rattled-by-spate-of-
love-jihad-cases-what-police-found-2759593-2025-07-22

Rahul Noronha | UPDATED: Jul 22, 2025 17:54 IST

Edited By: Ashish Mukherjee

In Short

MP police probe communal-tinged crimes labelled as ‘'love jihad'
Multiple cases involve minority men accused of coercion and rape
Congress blames BJP for law and order, calls for peace and safety

The Madhya Pradesh police, over the past couple of months, have been dealing with a
series of crimes that, owing to their communal overtone, could blow up into wider law and
order issues in the state. The alleged ‘love jihad’ cases threaten to keep the communal
cauldron on the boil and were perpetrated despite the Madhya Pradesh Freedom of
Religion Act, 2021, a law enacted to deter religious conversions through force, undue
influence, coercion or fraud, including those done in the name of marriage.

In April, six Muslim men were arrested in Bhopal after a woman complained that she had
been sexually exploited by some of them. The woman alleged she was being blackmailed
over her intimate videos with one of the men. She told the police she was being pressured
to convert to Islam.

The police invoked provisions of Freedom of Religion Act and rape laws against the
accused. The case soon expanded to several women studying in an engineering college
in Bhopal. Matters took a communal turn as all the accused were from the minority
community while the women were Hindus.

On July 1, the National Human Rights Commission (NHRC) sent a letter to the state chief
secretary and director general of police (DGP), asking them to ensure that the
complainants, who had discontinued their studies following the alleged exploitation, be
given readmission in college. The NHRC increased the compensation for each woman
from the Rs 50,000 announced by the state government to Rs 5 lakh.

The panel has asked the state government to rehabilitate the complainants and pay the
fees for those students who dropped out of college due to the case. The panel also asked
for disciplinary action against police personnel who had ordered the demolition of a
restaurant where the women had allegedly been sexually exploited, terming it as
destruction of evidence.
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In another case in April, four Hindu girls—three of them minors—from Bichrod village in
Ujjain district filed a police complaint that they had been raped and were under coercion
to convert. The six accused in the case, including a minor, are Muslims.

In June, four men from the minority community in Nagda in Ujjain were booked for rape
and under provisions of the Freedom of Religion Act after four Hindu girls pressed
charges that they had been sexually exploited and asked to convert.

In May, Mohsin Khan, a coach at Indore’s Dream Olympic Shooting Academy, was
booked for allegedly sexually exploiting a former student. The girl claimed she had been
harassed in 2023 and had been threatened all this while not to speak out. The police
claimed Khan’s phone contained videos of him exploiting girls, mostly his students. The
Bajrang Dal’s local chapter termed the case as ‘love jihad'.

In June, two men, Sahil Sheikh and Altaf Shah, alleged they had been paid money by
Anwar Qadri, a Congress corporator in the Indore Municipal Corporation, to marry Hindu
women and convert them. Qadri has been booked by the police. The matter has taken a
political turn with the Congress terming the allegations as political vendetta.

Gymnasiums in the state have lately emerged as new communal battlegrounds, with
some Hindu groups demanding that Hindu women be trained only by members of their
community. A video went viral of a police sub-inspector in Bhopal purportedly asking gym
owners not to allow Muslim trainers. He was transferred following a hue and cry.

The state police have formed a special investigation team (SIT), headed by Bhopal
inspector general Abhay Singh, to probe the Bhopal cases. An advisory has also been
issued for college students by the Crime Against Women cell of the police. “Investigations
are on in the cases and a report will be submitted soon,” said Singh.

Sources said the investigations had not found any financial angle or evidence of an
organised gang at work.

The Congress has blamed the ruling BJP for the law and order situation. “For any crime
happening in the state, the BJP government is directly or indirectly responsible as they
have been in power for almost two decades. This is not a communal issue but that of
women in general being unsafe in the state,” said Congress spokesperson Abbas Hafiz.
Criticising BJP leaders for allegedly making communal statements on these cases, Hafiz
added: “Communal statements only disrupt harmony and help certain parties gain votes.”

While Hindu groups were raking up ‘love jihad’, a case was reported in which the woman
was a Muslim and had allegedly been befriended by a Hindu youth by posing as Muslim.
This prompted some Muslim groups to challenge the contours of the term ‘love jihad’.

Meanwhile, a petition came up in the high court that the term ‘love jihad’ not be used by
the media in its reporting. The court refused to intervene.
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Experts weigh in as Delhi HC calls for SOP over ‘indiscriminate’ FSL referrals

With over 20,000 cases pending at Delhi’s FSL, the High Court’s order sparks debate
over investigative discretion and the risk of undermining crucial evidence.

https://www.thehindu.com/news/cities/Delhi/experts-weigh-in-as-delhi-hc-calls-for-sop-
over-indiscriminate-fsl-referrals/article69838569.ece

Updated - July 22, 2025 01:42 am IST - New Delhi
Soibam Rocky Singh

A recent Delhi High Court order seeking authorities to frame guidelines to “avoid
unnecessary” referrals to forensic science laboratories (FSLs) in the national capital has
sparked a debate among investigators, lawyers, and forensic experts. The court issued
the direction on July 9 while hearing a public interest litigation (PIL) filed by Subhash
Vijayran, a resident doctor pursuing an M.D. in forensic medicine at Maulana Azad
Medical College in Delhi.

He had raised concerns over the growing backlog at FSLs due to “indiscriminate sample
submissions”.

As of mid-2025, over 20,000 forensic reports are reportedly pending at FSLs in Delhi.

The court has now asked the Centre and Delhi government to decide within three months
whether formal guidelines can be drafted to address the problem.

Although the intent is to reduce clogging of the FSLs on the account of alleged “unmindful
and indiscriminate references”, there is no consensus yet on whether such guidelines are
practical or enforceable.

‘40% avoidable samples’

A 2023 report by the National Human Rights Commission titled ‘Forensic Science and
Human Rights’ found that 30-40% of viscera analyses sent to FSLs in Delhi were
“avoidable”, especially in cases such as drowning, burning, and trauma deaths. The
report also stated that if the autopsy surgeon is able tollestablish the cause of death,
other than in cases of death by poisoning, the viscera need not be referred to the FSLs
for analysis.

A senior Delhi Police official told The Hindu that the department is aware about the FSL
backlog and has already taken steps to address it. “Verbal instructions have been issued
to all investigating officers to avoid unnecessary referrals to FSLs, especially in cases
involving viscera preservation,” he said, adding that the officers are now expected to
decide on a case-by-case basis.

Dr. Vijayran said, “During my postings in various mortuaries of Delhi, | came across an
unpleasant practice of many doctors wherein they indiscriminately send viscera, blood,
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histopathology and toxicological samples to the FSLs and other labs after post-mortems
— even in the most obvious and innocuous cases.”

“No doubt, in some cases, the samples are genuinely required to be sent, but in many
cases where they are not, they are still sent. In defence, doctors argue that they do not
want to get into unnecessary trouble with the law, in case someone might question as to
why they did not send the samples,” he explained.

Legal opinions divided

Advocate Gyanant Kumar Singh warned against rigid guidelines. “I think it should be left
to the police instead of making blanket guidelines, which can be counterproductive. The
guideline can never be rigid or exhaustive,” Mr. Singh said.

In contrast, advocate Prabhav Ralli emphasised that forensic evidence is central to
justice, especially in grave offences like murder and sexual assault.

‘Quality of evidence’

“If the FSL reference is not done, it certainly affects the quality of the evidence as there
is no scientific proof available, perhaps leaving the prosecution with only oral
evidence/testimony to rely on,” Mr. Ralli said.

“In cases of reverse burden of proof, the onus to prove innocence is on the accused, and
therefore, the absence of an FSL report rather dents the defence’s case,” he said.
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VS and endosulfan: The politician who turned a local cry into a state cause

https://www.onmanorama.com/news/kerala/2025/07/22/achuthanandan-stood-for-
endosulfan-victims-joined-the-protests.html

George Poikayil PUBLISHED: JULY 22, 2025 07:02 AM IST UPDATED: JULY 22, 2025
10:13 AM IST 5 MINUTE READ

Kasaragod: In the long, agonising fight for justice in the endosulfan-affected villages of
Kasaragod, VS Achuthanandan was the first major political leader to take up the cause -
- and he laid the foundation for the victims’ legal rights and recognition.

Long before the tragedy found a place in official records, Achuthanandan was there in the
dusty lanes of Enmakaje, in protest tents, and in Assembly debates -- listening to grieving
mothers, embracing children with deformities, and ensuring that the state did not look
away.

It was October 18, 1998, when Leela Kumari Amma, an agriculture officer from Pullur,
filed a case in Hosdurg Munsif Court seeking a halt to aerial spraying of endosulfan by
the Plantation Corporation of Kerala (PCK). The lower court granted an interim ban in
1999. But the Corporation, which had been spraying the pesticide from helicopters over
its cashew estates since 1978, appealed -- but the Hosdurg Subordinate Court and the
High Court upheld the interim order in 2000.

Meanwhile, national attention flickered when The Hindu published an article about cows
giving birth to calves with deformities in Padre village, said writer, teacher, activist and
documentary filmmaker MA Rahman. "The NHRC (National Human Rights Commission)
took suo motu cognisance and ordered a study by the National Institute of Occupational
Health (NIOH)," he said.

NIOH's study, led by Dr Habibullah Saiyed, confirmed what people in Kasaragod already
suspected: endosulfan was poisoning their land, bodies, and futures. "But the Congress-
led Union government kept the report under wraps,” Rahman said.

In 2002, as Leader of the Opposition, Achuthanandan joined the Endosulfan Virudha
Samithi's march to the Kasaragod Collectorate. It wasn’t just another protest -- it was the
first major public mobilisation against the aerial spraying, with over 1,000 students
marching alongside grieving families, said activist Ambalathara Kunhikrishnan. "VS's
presence in the protest took the issue from the villages of Kasaragod to the state capital,”
he said.

After inaugurating the protest march to the collectorate, Achuthanandan visited Vaninagar
in Enmakaje panchayat — the epicentre of the tragedy. He spoke to Dr YS Mohan Kumatr,
who had documented unusually high rates of congenital deformities and cancers, and to
farmer-journalist Shree Padre, who kept the issue alive in the press.
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Later, as Chief Minister (2006-2011), he moved from protest to policy. When first-time
MLA CH Kunhambu asked in the Assembly how many deaths were linked to endosulfan,
Agriculture Minister Mullakkara Retnakaran said, none.

"The denial sparked outrage,” said Prof Rahman, the chronicler of the tragedy. He
unearthed Revenue Department records listing 52 documented deaths, and wrote a
scathing article in Mathrubhumi. "VS, don’t you remember the siblings of Bovikanam?"
the headline asked, invoking two victims Achuthanandan had posed with during his time
as Leader of the Opposition. [To be sure, his collection of 63 essays on endosulfan
victims, compiled as Oaro Jeevanum Vilappettathaanu (Every Life is Precious), won the
prestigious Odakkuzhal Award in 2017.]

The Chief Minister did not take offence at the article but took it as a challenge, said Prof
Rahman. "He directed the Kasaragod District Panchayat, then led by MV Balakrishnan,
to compile a list of the deceased within two days."

He also said in the Assembly that he would bring the Agriculture Minister to Kasaragod
and make him apologise to the people, said Rahman.

Once the list was read, Achuthanandnan came to Kasargod and personally handed out
cheques of ¥50,000 to relatives of 144 persons who died of ailments suspected to be
triggered by endosulfan aerial spraying. "I was in the crowd,” Rahman recalled. "He
stepped down from the stage and gave the cheques one by one to the families. It was the
first time the government acknowledged that people had died due to endosulfan. And it
was the first time the government gave solatium to the victims of the aerial spraying.”

From Solatium to Symbolism

Achuthanandan also initiated a 400 monthly pension scheme for the affected families.
Critics called it meagre. But for Rahman, it had meaning. "It was a start. Also, it was a
recognition that the effects of endosulfan were real," he said.

More importantly, it laid the legal foundation for solatium and compensation as a right. On
December 31, 2010, the NHRC recommended that the state government disburse X5 lakh
to relatives of every deceased or bedridden victim.

That same year, the first official medical camps were held in 11 panchayats to identify
endosulfan victims. These camps, held between December 16, 2010, and January 9,
2011, helped frame clear guidelines for identifying affected individuals, moving the
tragedy from emotional appeal to administrative action, said Rahman.

In 2011, during the Stockholm Convention on Persistent Organic Pollutants,
Achuthanandan led a statewide Anti-Endosulfan Day and observed a seven-hour fast.
"Strangely, people in every state must suffer before a national ban,” he said, skewering
the Centre’s hesitancy.

Hunger, Hope, and the Final Fight
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Even after leaving office, Achuthanandan remained the cause’s moral anchor. In January
2016, during the UDF regime, he inaugurated a hunger strike in front of the Secretariat
demanding implementation of NHRC recommendations. Over 80 children and mothers
participated. "When the government did not agree to talks, VS returned the next day and
phoned Oommen Chandy and told him he would join the hunger strike if the government
didn’t act," Kunhikrishnan said. The government caved.

His commitment never wavered. In 2017, even as Chairman of the Kerala Administrative
Reforms Commission, he continued to speak out. In 'Arikujeevithangal', a poignant 24-
minute documentary by Chandru Vellarikkund, Achuthanandan appears with gravity and
grace. "From time to time, governments make announcements or packages, and then
forget them halfway," he says in the film. "That’s why their cries never stop."

When Chandru -- a small-town filmmaker with little influence -- approached
Achuthanandan to release the film, he expected a polite deferral. Instead, VS postponed
a prior engagement. "He sat through the whole screening,” Chandru recalled. "I will never
forget that. He gave the cause importance.”

Achuthanandan's lasting impact is the foundation for compensation. "He initiated
solatium. Now our next big legal fight is for compensation for the victims," he said.
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Bhopal MP News: H9Te # VIP TS & MD $9 d¥®? RRWR, 100 I $7, &9 90
¥ 98T Aead

https://hindi.oneindia.com/news/bhopal/md-drug-smuggler-arrested-from-vip-car-in-
bhopal-100-grams-of-drugs-network-linked-to-club-90-1344865.html

By Laxminarayan Malviya

Published: Tuesday, July 22, 2025, 18:50 [IST]

Bhopal News: A& TR &1 JSTeT= HIUTd H Sh13H S - U T+ Raol HRATg H S dehy
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NHRC takes suo motu cognizance of reported suicide after alleged custodial
torture in Delhi

The NHRC has issued notice to the Delhi Police Commissioner, seeking a detailed report
within two weeks.

https://www.scconline.com/blog/post/2025/07/22/nhrc-custodial-torture-suicide-delhi/

Published on July 22, 2025 - By Editor

Advertisement National Human Rights Commission: On 18-07-2025, the National Human
Rights Commission (‘NHRC’), took suo motu cognizance of a media report concerning
the alleged suicide of a man on 11-07-2025. The report indicates that the suicide occurred
after the victim was subjected to alleged physical torture by police at Dwarka North Police
Station, Delhi.

According to the media report, the victim, a contract employee with IP University and a
resident of Nangli Vihar, Delhi, was taken into police custody on 10-07-2025, for
guestioning in connection with a theft complaint made against by a woman supervisor. A
suicide note was also recovered.

The NHRC observed that the contents of the media report, if true, raise a serious issue
of violation of the human rights of the victim. Consequently, it issued a notice to the
Commissioner of Police, Delhi, calling for a detailed report on the matter within two weeks.

The media report, carried on 12-07-2025, further stated that the victim had visible injury
marks on his body and had reportedly been given electric shocks, resulting in swelling in
his ear. His family members reportedly took him to a hospital, from where he was referred
to Indira Gandhi Hospital for further treatment. The next day, the victim was found hanging
in his room.
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Bhiwani News: @UftTg # smuRifdres nifafafiral 1 Rrera w Iy AFarfieR
TIRT A gfere &1 Welr ifed

https://www.amarujala.com/haryana/bhiwani/national-human-rights-commission-sent-
notice-to-police-on-complaint-of-criminal-activities-in-dhanimahu-bhiwani-news-c-125-1-
shsr1009-137159-2025-07-23

TaTG gol Toidt, fHari Updated Wed, 23 Jul 2025 01:06 AM IST

R (a1 i gnitag # $RA AFaiieR Sed SR SRS Tfafaftdl &
RIS TR AP AFATIBR SHTANT - T 3 U & | ST A 39 HHe H gfery srefiarss
firar Y Afeq IRt R < Fwarg § S RUié ugd & & Hew fou 81 a8 I3 ema
& o fIhies SN B Sefdl arel Ne 3 AHaTIeR TRE g, 1993 &t 4RI
12 & dgd ferar g1

3TN 1 <t 1T FRIbTord H 7id & Ueh URAR 3R 39 Tgaifiil IR wiyd Mg, g asfewal
DI TR, Y 3T SR Y TG F 49 IYR ¢ o TR 3R ae 7T § | Rravrradmdt
= SRIMUGT TR PRI Teal J 3MTRIb AT 3R i DI TAM IS S G B YHbB! G
&1 1Y grar fan g1 Rera & g +f St § o SRIfal 3 g1 & J oM 9 T &g
ASH! DI o I B DRI B! 2R, Forgd AP 3R T YR& TR Wk D1 SATIBT SIclTs 15 5
T d! BT SR & R Te % ey & i o1y 3 Trafivel o 2 ¥ g SrRifar
o IRTR 781 g8, oY W gfem &1 fAfSradr R 9ard Sod & | Rierad & e 3
IR & fay UIwoT & el Bt S, Yoy &1 HrIguen &1 TEiEm 3R UrHiol &t JqReqm
AT & Bt A BT TS B

I AFARIGR ST 7 THA @ TR B 3@ gu Aew i § 6 gfem siefers
G U § offd B FRE & 3R 15 fad & iR faxgd wRars Ruie smanT & wwer

TRAd B



https://www.amarujala.com/haryana/bhiwani/national-human-rights-commission-sent-notice-to-police-on-complaint-of-criminal-activities-in-dhanimahu-bhiwani-news-c-125-1-shsr1009-137159-2025-07-23
https://www.amarujala.com/haryana/bhiwani/national-human-rights-commission-sent-notice-to-police-on-complaint-of-criminal-activities-in-dhanimahu-bhiwani-news-c-125-1-shsr1009-137159-2025-07-23
https://www.amarujala.com/haryana/bhiwani/national-human-rights-commission-sent-notice-to-police-on-complaint-of-criminal-activities-in-dhanimahu-bhiwani-news-c-125-1-shsr1009-137159-2025-07-23

